The Tripura Probation of Offenders Rules,
1960.






APPENDIX 23

TRIPURA |
| To the State of T;izﬁm‘a Central Act 20 of 1958 .is applicable

PR . . ————

‘!IT.HE—TRIPURA PROBATION OF OFEENDERS RULES, 1960
' TRIPURA ADMINISTRATION
" JAIL DEPARTMENT
Na F.9 (3)-Ja:£/58 dated ch April, 1960, -—1a exergise of ‘the powers

‘gonferred by Sec. 17 of the Probation of Offeniders Act, [958 (20 of 1958), read
~with the dotification of the Government of Iudia in the Ministry of Home

‘Allairs No. 7/1/58<P-1V, dated. 20th September, 1958, the Chiof Commise

“sioner of Tripura hereby. makes, with the approval of the Central Government,

¢he fo[lowmg rules, the samas havmg bzen previously published as .rsqmn.cf by '

suo-section (3) of the said sectien :

L Pxe‘iimmary

¢S Timase rtﬁcs may bs called the 'I’erura Pmbatmn mf Offenders
Rules, 1960..

{2} They éﬁhali &pply to whele of Trazpura, .
(3) In these sul es, un&ess the eontext otherwme: rsqmres s

@) “Tripura” means the Unien Terrilory of Tripura §

(5) “Chief Commissioner” means

the “Chief Comimissioner of
Tripura” ; .

“{¢) “District Magistrate® means the District Magistedfe of Fripura ;‘ .
(d) “ferm” means a form appended to these rules ;

{(e) “Imp&tor—&meml” means the Inspecterv-(}enerai of Pnsons
“T'ripura ; ;- .

{5 “pr@batz@ner “means an offender on pmlaatwn of geod conduct

ainder the Aet whether @r not a SELpeEVIS.lE)ﬂ ordex hasbeen made by the
court in respect of him =
f

() *“probationer under supervision” means a probatiomer in respect

of whem a supervisien order umder the Act has been made by the
comt ;

(!z} “section™ means 4 section af the Aet;
6} “Act” means the i’robat:oa of Oﬁ’eﬂéers Agt, 1958 (20 of 1958}

S _ ( 63g f)
-, 0, Ast—m&@




* sioner ander CI. () of sub-gection ( ﬂ of Sec. 13 shall be- such as the Cﬁmf’ :

- Commissioper shall ordinarily be such place’ as may be specified in that. belialf
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14 8 A;&pmmmenf !nrisdrctmu and Depsrtmeum! Comtro] of :
' - Probation Officers -

2. (1) The votrber of probat;or officers aﬁ:pom‘red bv tixe C}nef‘ COI’]’!]’I‘I!S‘“

Commissioner may fix from time to time.

(2) The Saperintendent, Central Yail, Agarta}a, -wiﬁ eict as G‘hie}ﬁ “Prc@ba%
tion Officer in addition to his own datze% : i

3: Subject to the provisions of the Act, the Chief I’mbat:cm Oﬁicerﬂ
and other probation officers shall be undér the departmental ccmfroI of the -
Tnspectop(:enera}‘ e

4. The headqnariere of a probation “officer appointed. by the C}nei .

by the Chief Commissioner but the Inspector-Geéneral may, in censvltation
with the District Magistrate, fix any place as the headquarters of a probation =
“officer.  The jurisdiction of such probation officer shall cover the. whole” of .+
the place in which he is posted, or ‘any other place specified for the purpose
by the Inspector-General with the approval -of the Chief Commissioner. ~The:
headquarters of a female. ‘probation offcer “appointed by the Chief Commige. -
sioner shall be fixed by the Inspector-General and her jurisdiction shall cover ..
such place as the' Inspector-Geperal may “specify with the approval of the” ©
Chief Commissioner. The posting and transfer of probation officers appointed . -
by the Chief Commissioner shall be made by the Inspector-General,

5. FEvery probahcm off ger siaaﬁ be furnished with ap idemiity card as
rearly as possible, in Form 1, which shall be retnrned o the ‘Tnspector=-" .
Ceperal when the probaticn offcer is p!aced umder suspension or ceases to hold
office.. : . y

6. A probation officer shall nol wur necessarily disclose his 1den’nty or
functions to those with whom he may cowe in s:o;tact in. the conrse - of - hxﬁ*_ ;
duties. . ‘ L

7. A probatmn ofﬁcei" s’ﬁz’all hdt wear any badge-- d‘istin_c‘ﬁve ‘c;f hisi
office. - : D

8. The In‘;pcctor{%sﬁeral shaii as «soon as poq31ble give notlce to alI E ,:
courts concerned; - if any - person eceases or is'about to' cease to be a probaho;i‘
officer or when a probatsc«n officer is placed under suspensmm, .

9. The Tnsppctor-{}engml shall prepare and submit an anpual repozt y
1o the Chief Cominissioner ofl the "working of  the svstem of proba*f,lon, Suchy
report shall contain, inter alia, the f'oiiowmg partlc‘&ﬂats, namely, © SO

(&) The nomber of pmbatmn @fﬁaers empfoyad in Tmpura. s’fmwmz
separately the number of probation officers (f) -appoiited by the Chisf
Commissioner, (i) recognized.by the Chief -Commissioner, (i), providéd

. by a society recognized by the Chief Commissioner under C1, {5} of sub-
section (1) of Sec. 13, and (%) appointed by the court und’er Cl (c) of’
sob-section (1) of Sec. 13 ;

(f)) the remtmeratmn and other expénises pa1d to pmbaticm ofﬁcers‘ 8
and the subsidy to the societies . providiag probatmn eﬁ‘icers rccogmzed
By the Chief Commissioner ;

(c) the number of probationers, showi;}g ,Separa’ie};{ ‘}the:-;,gmmbsrﬁ o
probationers under superwisiom; - - - 0 T T




iw

_Jand (i) under Sf:c, 9

S €Y accounfa of € expcnses mcurred in Gonmctaoﬂ with t}ae werkmg of
ﬁhe: sysﬁam of prohamcn and " .

g s;oner to be Supghed fmm t;:me 1o time by order made in this behalf. .

L 19 Tbe insp&cmr‘@enerai ay gn aizt casaa} leave to the Chief Probation

Officer and the District Magistrate may graut casual leave to other probation
- officers appointed by the Chief Commsissiorer urder intimation to the Chief
- Probation Officer, - The lnspector-General may grant other kinds of leave {0
#the Chief Probation Officer, -6r any other probation ofiicer on apphcauon made
. by.the Chief Probation Officer, or by the probation officer through the District
+ Magistrate-and the Chief Probation Officer,: as the case may be. In:all cases
- ﬂlﬁ cozms Ganc:ernec! shall ba mformﬂd '

iII * Dutles of Probation Oiﬂcers
CHIEI‘ PR OBATION OFFICERS

- El Subjast to the control of the Inspector~Genera’i the Chief Probation .

.-E‘?;ffzcer Sh&ll departmeatal[y supervise and be . responmbie for the due pgffm 11
dmee of the wurk of pzobation oﬁ"M:,rs. o

12, ?he Chief . I’robatxoa Ofﬁeer shall mect every pm‘batxon officer
,,pcmdically and’ shialli examine * thie, case records. as far as practicable. In
- particalar; hie shalt pay “attention’ to the manner in- whichi every. probationer
~undsr suparvision has been locked. afier gonerally, ‘number of times he has
e metiand visited-at-home - by "4 probation officer - in. office or in' his place
af emplaymms the nature of the work in” ‘which the probationer is employed,
the mannet. in- which, his family and. other  difficuities have been. handled,
how Jo speads his 1e;surc w]ao h:s associates are and whai his garnings and
: s:ivmgs &re*, R R .

130 In carrymg E}lli. his dutxcs thc Chxcf waatmn Oﬁ‘wef shall have
tosi acg.aff,i fo. the followxng matters fanely ;-

116: shaﬂ see. that the pmbamon Giflcers Work properly and exercise
thmr influence for the rebabilitation and. reformiation of probationers,

; .‘He: shall also  issiie - mecedsary- orders to this end and ensure that his

.orders are carried out. - He shall -endeavour to make his inspection

.- hélpful and shall-zot’ merely look for faults'and defects but shall try to

:. : 'Tnelp the pmbdtwn -oifieers by giving them tise BencBt  of his greater
expsrtenw and w;der view of Jife.” -

'i4 'ihc Ci:ucf Probatfen Oifzt,er s“iaali submiit 16 l‘ﬂe fnspeutor‘{gcnemi
- half: “yearly, in January and Fuly, reports en the work and conduct of pr obation
“officer during the halfyear immediately - preceding “the date of the “report and
* sitchréther reports and particaidrs as. ma;y be (;&Hcd for by the- h}q}e{;toxﬁ(}eneraj
: :Exr@m t;:ma 1_0 Mma, : ;

GENERAL DUTIES OF THE PROBATION GFF{CERS -

15 Probation oﬁlsars shai%, in the emmxse ‘of the;r duties under . the
- Act compyw;th all-orders  passed hy the Court and be subject to commi of
the District Maormate as pmwded in: suh-sectmn (3 of Sec. IJL S
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(d) the number of cases Wiuch ha ve been dealt with {I) undcr Sec. 8, -

() such other- parmculars &3 may be d:rected by the Chief Commis-

i




- month 2 new probation oifzcer niay be appointed under Sec. 13 (2) of the Act

probation officer but the "matter mist be. reported "at - oncy to: the: D]smsﬁ
Magistrate and the Chief Probatmn Officer. . ok

§36 - PROBATION OF OFFENDERS ACT [R.16

I( onb&tlon officers shall not divilge  any. information concerning
their enquiries or work of probation to. any pstson- “other: tHan the anthorities

‘to whom they are fequired to feport, except in so far as it is nccessar}{ to doso
in the interest of' the probationer. .

17. A probation officer shall, before makmg afy application undef
this Act to the Court in respect of probatxoner, inform the Chief Probdtion

Officer and the Distrist Magistrate and keep them apprzsed of the x”esult of
the application.

CHAN(}E GF RFSIDENCE

18. (1) Where a probatwﬁcr under snperviswn, congistenit- with - the
conditions of the supervision order, changes. or proposes to change - his. place
of residence and the place of such residence is outside ‘Lhe Jurmdxctmn of the :
probatmn officer, he shall oB‘sam the permisswn of-e- RO .

() the probation of‘f;cer, if the period of such stay dogs not exceed
a fortnight ; .

(b) the District. M&gﬁs‘srate oil the recammﬁmdaamn of the probatton

officer, if such pemod exceeds a fortnzght; but- does “not exceed three .
- months ; or

) ﬂsa Cfourt on &pphcaticm made tnrough the probation  officer, i
such penod ¢xceeds three months,. : :

(2} Where the period of stay referred to in S‘ub—rule {0 exceeds a fort-
night, the probationer shall be required to report to a probation officer. . having

jurigdiction in the changed place of residence .on ‘or before a date spec;ﬁed by
fhe District Mag;sirate or the court, _ .

(3) The probation officer in ti]e changed p]ace of residence shall send -
to the original probation -officer a report 6f the arrival of -the probationer.
apnd send copies of the reports and such. other reports as may be required by -
the Chief Probation Officer to the District Magistrate, or D;smct Magfstrates
concerned and to the Chief” Proba‘tton Officer,

4y Where the period of stay referred to in sub-ritle (I) exueeds one -

by the District Magistrate having ;uusdmtmn over “the chaﬁged pldw of -
residence, or by the Ceurt.

19, Feinale probatiopers under sapamsxon s};all be piacad under thc :
supervision of female probation officer Wl}ere\ the " services 0f such oftivers.are -
available. S

Bvety case, where a female probationer -under. supervision s placed”
under the supervision of a male probation officer, shall. be -reported by the

probation officer unmed;aie[y to the Dgstzlct Magasirate and the Chief Proa -
bation Officer. :

) Comptent
It has been pr{mdcd unéex this. rule that f’emale pmbationers must be

placed under the supervision and control of female. probation oflicer.. If the
services of such officers are not available, then they can be kept under the male.
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A 20, Aprobatmn oﬁ’mel undar whose superv:smﬁ a pmbauoner under
] supexvmon is placed shall; By warning and ' persuasion and by the’ éxercise of

- personial influence, endeavour to ensure the .observance of the condmom of the
superv;s;on order by the probdtmucr undér supervision.- SIS

2L All plobatlon officers shall, subject to any directions given by the.

- court (whether in the superv;smn order or .otherwise,  or if so required by the
. Chief Probation Officer visit the houses of the probationer -under, supervision.
“The probation officers shal supplement such visils by makmg enquiries in the
.- neighbourhood.

22, A piroba,ti(m dffxcer éhaﬁ' keep himséif‘ in ciose touch with every

. probaticder under his supervision and shall, during the first month of proba-

tion, meet him as f’requently as -is mnecessary., Later the number of visits or

mectings shall depeiitt ‘on “the conduct and mode of life of the probationer,

but shall not normaliy be less than once a month. The probation officer

shall advise and befriend such probationer and, where necessary, endeavour to

© secure suitable empioymeﬂt for Him. He shdH afso: assisi him in avoiding the

“company - of undesirable. persons’ and prolect him from being harassed by

-—.such persons and to this end seek and secure the assxstdnce of public authoriﬂ
“ties, if 1C0ESSATY. ! .

23, 'In plannmg out thc course of rehab:iitatmn and reformation for a

,piob’tt;oner uinder.his supervision a probation officer shall have regard to
the matters referred to under the headihg “Circamstances of the case™

" Form II. In the case of young probationers under sopervision particular:

- attention shall be patd 3 tim famﬂy conditlons and assnmat;ons‘ of thc pzobav
tzoners._ ‘ , . ,

24, Aproba,tmn oﬁ‘zccr shall require every, probatzoner under h;s super-
vision to report himself ‘occasionally at the office "of the probation officer.
The' probation officer shall also occdsionally .visit such probationer .at his

- residence. The time and place of reporting shall be so ‘arranged as Dot to
‘¢ause unnecessary hardship to the probationer and to secure propcr prwaov
: and to avoid probanonus assoctatmg with each other.,

25, Inthewcase of a prob&tloncr under supervmon who isa school going

- boy or girl, the probation officer shall make enquiries regarding such boy or -

~ gitl from his' or her teacher as to his or her attendance and progress, but the
. "boyior g&rl shall not be visited in thc school premises.

26, In the: case of young probattoncrs under supervision who are
- under sixteen years of age, a probation  officer shall endeavour to secure for
£ -such probfmonars membership of some recognizéd’ organization for the care
f-*-and protection of the young, such- as, Sunday Sehools,” Clabs, Assocxat;ons of
- Boy Scouts. dnd Girl Gmdes or other smu[an assocxatmns ‘

4 A probatmn oﬁ" icer shali mazmﬁam a-case rec:ord n r«aspect of svery
probatmﬂer placed. under his - supervision i1 . which shall be recorded every
il nnportdm event and- significant change in the behaviowr, activities, attitude
and association of the probationer duripg the period of probation. If wrequire
ed by the District Maglstrdte, the probation- officer shall maintain 4 special
record i respect of any other probationer dealt-with by him under the orders
of the District Magistrate. . .

28, In recording cages, the - probatwn oﬂmer sba‘,li be objeetwe and
factual, The records kept by Him shall, a§ far as practicable, indicate all

situations and deveiopmems affectmg the” probationer under his superv;aion




' thu probation . officer shall, without delay, send fo the Chisf Probation Oificer

‘probation officer without the intervention. of the . court, the: probancn officer

~officer. A copy of the court’s order when passed shali also be Sent by the

' C!uef Comm;sswner

- probatwn officer concemed
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and Sudl other nrobatwncr as m&y Y dealt with by hnn under ﬂ;e ordecs of’ t

District Mdgistl‘dtﬂ. The souree of mformatwu shail ba t.learly stated

v, Repm‘ts aud Statements by ;P_x'obatinn'()iﬁcers'

29, When . a probation. officer is requited to submit a report to the: Court:

whether under the proviso to sub-section” (1) of Sec.. 4 of “sub-section: (2) of .

Sec. 6, th:an, ualess the court dtrecﬁa othermse, the report shali be as nearhy
as posmble, in Form L. : .

39, th an Off{.ndef is re}edsed on probauou of‘ good co*lduct and:
placed undsr the suparvision of a probation officer by the Court under the.. A

statement as nearly as possible, in Form HE eamdmmg the: paruculars of th‘-
offender entrusted to him. RIS :

31. A probation ofﬁcer shall report on the conduct and mode of {ife of
a probationer under his suparv;s:on and generally on his progress to the courf
before which such probatloner is bound by his ‘bond,.ift. accordance, with any
directions given by thée court.” Copies ‘of tHe report shall also be sent at the
same time to- the Chisf Probation Officer by ‘the probation - officer. * Report
shall be made, unless otherwise directed by the Gourt,"once every. month ; thay :
shall be marked sscret and addressed to- the presiding - officer. of ‘the - courz by-’
name. They shall not be pubhshﬁd '

3%, IHa ptebatxonm undcr supervgsz(m tluls to abserve cmy of the o
tions of the bond and supervision " order, ‘and if the failure is not such as can bc: .
ignored or if the matter cannot be. set right” by the - personal influence “of the

shall report tiie matter to the court before” which spuch probatioher-ig hond -
by his bond and pray for the court's order.. A copy of the report shall also .
be sent at the same ifme to the. Chief. Probation Officer. by the probation .

probation officer to the Chlef Pmbation Ofﬁc;cr

33 A probation officer shaH send io the courL and the" Cbmf Pmbatnon
Officer a final report oa 'the cénduct and progress - of each pmbad;mncr yader:
supervision ‘on the’ termination of the permd for wlnch he 18 piaced under
supervision, 3

Camment

It is duty of ﬂ}& plobatzon officer {0 send ﬂlﬂ repoxt to the Court aﬁd
the Chief Probation Officer on the conduet - -and progress. of each” probatwn
it s mandatory to him to send thé final- ‘Tepoit on "the termination of the
period for which dparucular probdnoner Was - placed under 1113 controi a
supervision, : e : ;

34, Evcr‘y pr(}batlon oif cor 'sh'eiii' submnait | such reports, stamstfcs gnd
other information to such authonlxes as may be spemﬁed by orcier of I

35, The Inspactor Geﬁcmi or, the - Cluef Proba.i'xon Off cer ‘may, dt any
time, call for .a special report on: any pzobaﬁsoner under supervxsmn from - ih
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V Recurl}s

xamaiy

& -

(1) A diary showmg hjs day«f;o~day work mc?udmg 1}rslnmnary enquis ‘

rieq affendance at courts, visits. 10 -probationers under- supervision,

contact made ' in- Gonnection with probation and other duties. A copy -

of the diary shall be submitted to the Chief Probation Officer every
“week. The diary’ shall be closed on the 3ist December each year

and de;msazed as a com‘ dential record in the offics of the Chief Probation

Officer ;

(2) separa%e files in iespect of each probationer under supervision
containing a history-sheet for each recording all important events during
- the period of his.probation sad reports including copies of preliminary
-report submitted by him and. orders passed by the court during the
period of probeaézzonﬁ If in case such a probationer is permitted by the
“court to live ‘in~anotheér place, the file relating to him shail be trans-
" -ferred to-the probation officer concerned of the othér place and a.report
: sent to the Chief Probation Officer | :

(3} an index card and chroneiogtcal record in respect 0?‘ every pro~

bationer” under his superwswh as nearly. as posszi)lc in Form 1V}
'and '

(4) such othey records as may be djrec‘ted by the Enspector«@enerai
ﬁ'om time to time: '

. 37, The Dustrict Magistrate or- any other officer, not below the rank of

.an Additional Sub-Divisional Magistrate, duly anthorized by him, may inspect

'ﬂ]e work. of ‘any probation officer and any record in the office of the pmbat:em
D[ﬂcer workmg wnhtn bis Jurz‘sdicﬂoz} o

“Afrer- the exXpiry of the pcrmd of’ probatwn the hzstory~shcet shall be

. lmami‘amed inthe office of the Distfict Magistrate and in the office of tie
Inspector-General, The history-sheets; index card and chronological regord shall
. be'maintained as “B” class records and preserved for twelve years. Other
! récords nientioned in rule 36 shall be preserved for three years.

3%, A probaticn officer may, for due -discharge of his duties, apply to

‘the appropriate court having assets to the-records of ‘his cases and also cases
“dealt with. under sub-section. (1) of - Sev. 4. He nay also ask for permission
. o take nhotes or copies of the recorded particulars and reports relating .to his
o cases for use in hé: performm}ce of his duties, ‘Where such permission” is grant-

wd, he shall, in no ¢irentustances, communicate the comtents of the records (o
: _mzy other person without the Qpeuﬁed sancﬂon ‘of the court.

VI Maseeilanenns

Uul“eef i‘le ccmrt orders otherwme Lhe bond referred to in szmv.

'L_-'sectfon (1) of Sec. 4 to be entered into by an offender ordered to ‘be released on,
s-probation shall be as nearly as poss;blﬁ in Form V and the bond;referred to in
- sub-section (3) of Sec. 4 to be entered into by an offender - placed . “under mper=
'v:sxon shall be as near ly as posmbie in Form VI,

36 Evary pwmtton oﬁ‘:cat,a sha_li mamtam the following z‘::cmrds5
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| - FORM T -
' [See rule 5]

{Frout Cover) . : .
TRIPURA ADMINISTRATION
. 'PRISONS DIRECTORATE
IDENTITY CARD
(Rack Cover) - '
| . INSTRUCTIONS

This card is meant for estdbhshmg the 1den£xty of the bolder as a -
probat;on officer. &

2. The holder shall Keep: the bard in his personal custody and shall be”
responsible for the safe custody thiereof, Any loss or subsequent recovery of.:

this card must be reported immediately to the Inspector-ﬁeuerai of Prisons,
Tripura. B

3, ‘This {,ard shall be returned to the Inspcctor—Gcncral of Pnsons' 5
Tripura, when the holder cases to hold office or placed under suspcnsaoﬁ.

4. Disciplinary action wdi be taken against the. helder lf the card is o
misused in any- wa,y. ‘

(Tnside). . - IR i b

Serial NOweiovieirvernenes R o
' {Machine numbered) | 1
Issued to Probation Officer |
- _ Ld | o
Si I{Slﬁt AavosIBraNes ey nrvocase | R Ph{}tograph v
(m ‘Block letters) h of holder
{S;gnatme) seienesponsotesenar nanans os e
Inspectar»Geﬂemi of Prt.sam S S
Tripura., : -
' €
: Dartgea-u:c.!r.ﬂ-oecescl::ulvt-llnﬂtﬂleivod-l..-.vgse.¢ﬂ$; el

{Photograph tofbéd_embossed
bry- the seal of the Tripura 7
_ _ Administration),.;
Tl signatare of the holdcr., peeniveuperin o

i}atem“..,.,..,...u ‘

o~
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FORM T . o
. {See rules 23 a.md 29; R
" Report to the Cenr& _ -
Sar;a‘ﬁ Ne.........under the Tripura Prebatien @f Cifenders Rales, &%@
© dn the C@uri; af the.,.,...mm......Magistrate k

s cevimnenssoo e aroraol B 1O ar ess ves riasn ven e araras ....m.(DlstrzctL

. C. Ne,,,..,..,...maf 191mer000edDBIE OF HEATIOE . or vaevre vorsarsssmos ses srocmasnanesivases
" 0ffence 3

DA sivessre rae eracoa{ POHOE Statmxa)..m.mm..,,,,...Cr:nw No... S | S
**Name 0!’ @ffmder LTS SO Fd R -ewvelceo*ooﬁﬁ'ol‘c.‘WO"OMGGMQ” uqm AR uunnuuma“m

Address {Place. of residence}

QIRCU%STANCES OF THE CASE
Apge
Sex and-religion 3
- Behavieur and  habits - (moral,
recreatienal, etc.) : ‘
Tomperament (outstanding charace
ter and persenality traits) :

®Physical and mental histery and
present condition

Leisure time activities s - \

School record and repart of - : _ :
teachers, if avadabim , . e - T L

Boployment Imstorgl T

Present occﬂpam@n an@l wages (gwe

- alser cenditiens ‘of labour, -
leisure, ets.) : '

Report of empl@yef if any 3
Associates ;- _

Contact with secial and religiews = 0 -7 _ :
orgasizations, if any. ' -
. Bome genditiens : .

- Family history of s

Fathert
ivother:

Step-father 7 . R
Step-mother; - o : )
Brothers : ' '

Sisters 2
. Wile: &

.Children = -

£

i 1) bieﬁk‘fette‘m

*Give seotich-and brief description. o
P, O, Act-—-Sl _ .
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Othor xntere‘sted relatxons ;f any: .

Foonomic condition of the famiiy : ﬂ' _

Any social agencies, institutions oz ?.. -
individuals intercsﬁsd iré"""m& -
family ;.

Repore of parests and rela,tmns H

Attitude of family towards oﬂ'ender e
and extent of its :uﬁuenae on

offender &
Report of negghboum i

Home surronndmgs and generzﬁ_-
autlook i _

Previous legal record; 7 e
Statement of the preseni offence an& L

glrcumstances in wh;sh it Was

gommitted ; .
Offonder’s own 'reaction- ‘to the

offence and his.attitude ‘towards
possible punishments ;.

SUMMARY:

(a) The factual background of the eﬁ'enéer and ﬁ;s envxronmeﬂt aﬁé ﬁ@a@-
offence ; :

(b) Diagnosis {(offender’s attxmde defecis in sﬁaracter or famﬂy, _nmmva«
tions and other factors regarded as casuai factors for the offeneﬁs) H

(£} Prognoesis (Treatment considered mosé sn;table zmd esmmdﬁss s:ﬁ cﬁmnee@ T
of improvement) ; and - .

() Recommendatzoﬁ (if aske& fsr éy ceurt)
Name and address of the probation offices.
- Station. e wiin s i e '.
Datons suners ot v 15 vn e e aaonr - R T
| - P?ofi&?iak‘@ﬁé‘éﬁ{ i
_ Natire afd?spésaf' of the case. . E
Date of disposal.. ivssinsv a

I sl o




E*ORM“ m-
(See ruie 33)

i
i
E
i

Nev'u it 1] oo asann asauve oo-ss- satmes I 9

‘Statcmezzt of persons piacsd under tha sup" -vmzon of (name)............,.,,m
.,.Prcbatio Oiﬁceru..... ...(D;stnct).,. ted armiresns s
{Under rule 3(3 of thc Tnpura Prebataon ef Oﬁ‘endars Rules, 1960) z

ion order
Gr

.“‘"

s

is
‘submitted

sing thé suDerv

f supervision

wages

AT

‘Date - of. sii;}fsfif.\}isibni ‘order and period |

mployed ‘or’ :anénfpldyed,'i if eme
- ployed, nature of‘.a.mplo;yment and

..Sérigi#ﬁé;‘_ _

. Name of - probationer | and féther’s-‘:
“name S

RS
Ll
- Remarks of the probation offier .

'ﬁge;.}i‘éfigicn, e, o o

' -'smsag'

ii)aie frobatwn Oﬁcm,

"

S *Note. mOﬂice copy ai‘ the pml;mmaw report shonid be suhmltted [ thﬁ
; _"C P 0,,; aicmg with this statement for @erusai and- x:ai;ara.

A
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@ e Fgurth -year
&1 Fifth year E

© @ ©

l Namc of t‘he probatxoﬁey faﬁhersm
1. pame ard address, i

Sex, age, rehgum etg..

| Offence- and semenee {give senﬁenoe

' ~ and brief éemnp&m& of ﬂffenﬁe} a
) Court passing superwswm ordoe -and |
; Case Ha. 7
o Ba-te_of supervision. ordes amd period
"1 of supervision
~4 Mame of probation aﬁm
| Preliminary enquiry reposs submitted
v gf not (if snbmitied, gwaP F. No. |
E and date) - ;
vy ‘Name_ and address of sua'etaes am:i
Y amonnt of sﬂrcty ; :
~~g"' Oscnpamom if “any, and wages, name
andaddmss ﬁf amployer-* zf any
il Any vaciation in the or;gma] oxdcr, of |
: preb&ueu and dam of such variation:
5 ~-§~No ot wisits pazd S
{:3 *N.s) gf visits reucwsd
2 ’*’Np. s}f rc_ports s;zbim!.aad
- *Result of ;groba.tion amd xemarksnf
“'1 probation os,hsara ifany ©
Fizs.tyraa.r oy

Sﬂ.GOBd year

Th,!rdyea,r o -, 3'( {
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E ?’ﬁ |
FORM Vo

(See fulé 40}

. lBaﬂd exeeuﬁ;cd under sub-sectaon (1) of Sec. 4 of the Pr@batmn of
foenders Act, 1958 (20 of 1958),]-- :

Iu the Couri Ofpaiiacsensurss m...o.e....,uM&gts{rate AL
(;‘asa Noaceomnisniin: ...,.of 19

© Whereas I,....... .' Eotshens e eaEseeraen sy s/d,fw/o bedes taodananeioNs paBabn prntek tue

an inhabitant of O S U SOV IR T U ..(vz[iage}town, P 0, and dastr;ct)
“have been’ found gmlty under Sec v raas '

PesusrreRAsEraL e .....O P R TR

_ealled upon during a period Of e seesrersassioresinunraonens sssans e vosnssunse

1 hereby bznd miyself during such period——

wasrabseevad

(1) to appear and receive ‘the senmnca when called upon to do 503

{(2):to keepithe peacs and nc;t to c@mm
breach of thepeace 37~ - °

(3) to be of geod behcwmur,, ’ '
: In the case of my makmg any -default in rcspecsz ‘of any of the af’ore=-
mentioned con{fmens, I hereby bind myself to forfe:;: to .the . Admm:stmnon the
sum- of -Rupees.i..
o Dated this.
Executed before me, .

CTRA AN EOASON and una bha

seses per

day of eiceennnnnl? o

+03

{Sign&mre)‘......m eresusnreno
S Magzstmfe.

Suretiss -

ek sneseaatasesonsrons OF

(vill" : sst;rmt) do- heicby - déélare myseiffourselves for the
. abﬂvenamad tha.t he Wiil observe thc aforemantwacd conditions in the bond

_ Dated this... v eeanens .,,day of ..,..,5.,..1,19
(Signature) S

(Signature}. e rer o eve
Exeeuted befom me, - R .. Magistrate.

FORM vi

{See rule 48) |

{Bond excouted under subssection (4) of Sec. 4 of -the Probation of
Offenders Act, 1958 (20 of 1958).]

In i«h& COEl‘t G{P b'ah‘onbh'bﬂn\oecv‘auv-obEMagi-St‘fgt@
Casa No...h...,“.,.b..h..........of ¢

Whﬁf@as f, R T T L LT T T R T iy ey Sfd[w/al‘ﬂ.....-h:..-.& 4t aes natave 1ok
AR inhab;tant 111 (RN “ha¥ae S50 pasvee Tu s ar s ome nar e eba paT et ...(Vlllage/iewn P. O

TRI?E.)’RA ?ROBA’I’KON OF OFFENDERS RULm 1960~ 45

Bexseevaniannae s 20d have been ordered 1o be relaased by the said - court on
_conditzon of my “entéring” into 4 h{md to appear and receive sentence when:

'fi-a.ct that may ocms;ou a

L
4
1
i
:




646 * PROBATION orr OFFBNDERS AO’!‘:’ l tF} VI

and-district) have baan fotmd gutlty nnder Sec... Ceai e sah b0e 400 450 ad wae bre ves dabaiined.
crt o vos senssanes sanres osn sinineOfarinn sraves as sspveeinginssannanressnndiid have begn reqmed.
by the said Ccuré to anter mto a bond to observe the conditions specified in

the supzryvision order passed in my case and such’ additlonai condltlons as tha_ B
- Court t]zinks fit to impose, S S

I hereby bind myseif as foilows durmg the penod of.........-.-............,.. i

(1)EThat U shall remain- under the suparvision. of the probatxon officer.
named in the supsrvigion 0rd°r or of any other probatxon oﬂiccr‘
appointed in his place’; :

~(2)-that T shall ebscrve the condatxcms specxﬁed in the superwsm'
order: passed in my case } ' .

(3) that I ghali observc the foﬂowmg condltmns nameiy i

In the case. of my makmg any defauit in rf:spect ef any - of the at’om-}'-:.g
- mentionad conditions, Ihereby bind " myseif to” fosfext RO E the Adm;mstra,t;on-
t‘nc sum of Rup=es ‘v a5 vet uw 2me nw wm 208 Ri8 mew ad 40 - e :

Dated this... ....................day of....". seeine
(Szgnatu;q}_...,_.....‘......_..‘...., P
Excouted before me,
Sureties. !

E]’JW%, LA R LY S .C l AR PRE t.vla‘..-"ral AL EELES LRLLY B S/dl]wlo I.l!‘l.'l‘.'l'.ll "'!l.ll D.’
of (Vllldocfzown P, (} and district) do hcrsby declare myse!f{ourselvcs for:the.
_abovenamad that, he will observe the aforementioned conditions in the ‘boud*
and in case of his making defanlt thersin. Ifwe. bind. myself/ours'l :
and qwuraiiy to forfeit to the Admmastratmn the smn of R.upees Vi

Dated thas...._;l‘.,......... ....ﬂday of..........

-(Signaturﬂ)m............... o ‘-‘ (S;gnature)...........,..._'
- Executed before me, ' Magzstratc, L




